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HIGH COURT FOR THE STATE OF TELANGANA AT HYOERABAD

MONDAY, THE EIGHTH DAY OF SEPTEMBER
TWO THOUSAND AND TWENTY FIVE

PRESENT

THE HONOURABLE THE CHIEF JUSTICE APARESH KUMAR SINGH

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT APPEAL NO: 849 OF 2025

Writ Appeal under clause 15 of the Letters Patent against the order dated
2910112025 in W P (TR) No 6453 of 2017 on the file of the High Court.

Between:
1. The Government of Telangana, Formerly The Government of Andhra Pradesh

Rep by its Principal Secretary School Education Secretariat Hyderabad

2. The Commissioner Director of School Education, A.P., Hyderabad

3. The District Educational Officer, Khammam, Khammam District

4. The Project Director. ITDA, Bhadrachalam and Chairman, Government High
School, Ricob Bazar, Khammam, Khammam District.

5. The Head Master. Govt High School, Ricob Bazar, Khammam

...APPELLANTS

AND

1 G. Mangaiah, S/o Gopaiah, aged 46 Years, Working as Sweeper, Govt High
School, Ricob Bazar, Khammam. Khammam District, R/o 1110674,
Bhuranpuram, Khammam.

2. lt/ohd Hasan Shareef, S/o lbrahim Shareef, Aged 42 Years, Working as
Watchman, Govt High School, Ricob Bazar, Khammam, KHammam Districl.
R/o 11'143. Ricob Bazar, Khammam

...RESPONDENTS
tA NO: 3 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to
suspend the order passed in WP (TR).No.645312017, dated.29lO112025

c o u n s e r ro r th e Ap pe r r a nt : s nr snf$rur' 
Xi'78Ji?Er"t;ff Xit-.

Counsel for the Respondents: SRI SRINIVASA RAO MADIRAJU

The Court made the following: JUDGMENT
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THE HON'BL,E IHE CHIEF JUSTICE SRI APARESH KfTMAR SINC}H

AND

TIIE HON'BLE SRI JUSTICE G.M.MOHIUDDIN

Writ A eal No.849 of 2025

JUDGMEN"I:

Hearcl Mr.S.Rahul Redd-v, learned Special

Government l)leader attached to the ollice ol the learnc'd

Additional n d''ocate Ceneral appears for the appr:llants and

Mr.Srinivasar Rao Madirajr-r, Iearned cour-rst:l for tl-re

respondent s.

2. The ir;.st 1nt Writ Appeal is liled against the impugned

order datecl 29.O1.2025 passed in W. P.(TR)No.6453 of 2017

directing thc rcspondents in the follou ing terms:

"Tl-re jtrclgrnents rclied upon by thc lcarned govetnment

pleader in support of their contcntions arc distinguishable on

facts. Tht' (iovernmcnt has to be a model emplol ee errd

should not be permitted to cxploit thc uncmplol,ed and

extract u,orli from them nithout rnaking pa)'rncnt of

reasonablc u.ages. 'fhercfore, thc respondents are dir(.cted to

pay the mini num timc scale of pav attached to thc last grade

employee of the Govcrnment ol Telangarla to the petitioners

from the drrt<, of filing of the O.A. The responclents ar.c, lurther
directed to l):lss neccssar5/ ordcrs in this regard rvithin a



pcrlod of three (3) months from the date of receipt of a copy of

this order.

Accordingly, this writ pctition is disposcd of. Thcre shail be

no ordcL as to costs."

3. Learned corrnsel lor the a p pellar-rts, state has placed

co n vcnlence compilation of certain documents ort record

and submitted that therc are apparent errors llrhich have

been crept into the judgment of the learned rvrit Court, as

the_v could not be properl) adverted to. Hc seeks

perrnission to u.ithdrar.r' this Writ Appeal to prefer a revier,r'

pe t ition.

+. Libert-v is granted.

5. The instant Writ Appeal is dismissed as withdra\\'r-I

There shall be no order as to costs.

Misccllaneous applicatior-rs pending, il any, shall

star-rd closed.

SD/-4. PRATHIMA
EPUTY REGIST

,TRUE COPY'
ECTION OFFICER+ To, (

2

1. Two CCs ToADDLADVOCATE
Telangana at Hyderabad. [OUT]

GENERAL, Hlgh Co r the State of

One CC to SRI SRINIVASA RAO MAD|RAJU, Advocate. IOPUC]
Two CD Copies.
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HIGH COURT

DATED:0814912025

JUDGMENT

WA.No.849 of 2025
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DISMISSING THE WRIT PETITION
WITHOUT COSTS
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